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Clause 2 was added to the Bill. cases, the new provisions relating to chari-

MR. DEPTUY-SPEAKER: The ques-
tion is:

“That clause 1, the Enacting Formula
and the Long Title stand part of the
Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the
Long Title were added to the Bill,

SHRI SANTOSH MOHAN DEV: Sir, |
move:

*That the Bill be passed.”

MR. DEPTUY-SPEAKER: The ques-
tion is:

*That the Bill be passed.”

The motion was adapted.

17.57 hrs.
[MR. SPEAKER in the Chair]

STATEMENT RE: AMENDMENTS TO
DIRECT TAX LAWS AND WEALTH (IN-
HERITENCE) DUTY BILL, 1988

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): Sir, The Hon'ble Members will
kindly recall that the then Finance Minister
during his Budget Speech in February this
year, expressed his intention to reconsider
some of the provisions of the Direct Tax
Laws (Amendment) Act, 1987 to redress
genuine grievances taking into account the
various representations and suggestions
received by the Government. In particular,
he had referred fo the proposed new system
of assessment of partnership firms, the levy
of additional tax at 30 per cent in certain

table trusts and organisations as well as
institutions engaged in scientific research
and the provisions relating to recpening of
assessments. However, considering the
work required to be done in this regard and
to remove uncertainty relating to assess-
ment of firms, on 30th March, 1988, it was
announced that the new provisions relating
to partnership firms will come into operation
from the assessment year 1990-91.

It was expected that legislation in re-
spact of all these matters would be intro-
duced Intha Monsoon Session of the Parlia-
ment. However, because of the large num-
ber of representations that have been re-
ceived relating to amendments made by the
Direct Tax Laws (Amendment) Act, 1987,
issues raised during discussions with the
representativas of the Chambers of Com- |
merce/trade associations etc.,
Government's anxiety to ensure that due
consideration is given to the various difficul-
ties that have been broughtto our notice, the
Government has not been in a position to
bring forth the new legislation in the current
Session of the Parliament as expected.

The-accounting period to which the new
provisions would apply has already started
with effect from Ist April, 1988. Since the
drafting of the Bill containing various amend-
ments is likely to take a little more time and
since the delay has created some uncer-
tainly for religious and charitable trusts, vol-
untary organisations and scientific research
institutions etc., the Government has de-
cided that the position in respact of such
institutions should continue to be the same
till 31.3.1990 as it was before the Direct Tax
Laws (Amendment) Act, 1987. In other
words, the provisions as introduced by the
Direct Tax Laws (Amendment) Act, 1987,
unless further amended, would apply to

-such institutions also, as in the case of
partnerships with effect from 1.4.1990, i.e.,
assessmeant year 1990-91. The effect of this
would be thattill this period, the provisions of
the Income-Tax Act, 1961, which stand
omitted or amended with effect from
1.4.1989 would continue to operate for and
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upto the assessment year 1989-90. No
postponemant regarding the other two mat-
ters, i.e., those relating to additional tax and
re-opening of assessments is necessary at
this stage.

During the Budget Session, the then
Finance Minister while intraducing the Fi-
nance Bill, 1988, for consideration had an-
nounced certain additional tax incentives
and concessions. Thase were:-

(i) Esclusion of the income of the
exporters from exports and the
State Electricity Boards and
other companies engaged in the
generation and distribution of
alectric power from the purview
of section 115 J.

(i) Extension of benefit of section
B80HHC with certain restrictions
to foreign exchange earnings of
hotels, travel agencies, tour
operators etc.

(iiiy Introduction of the investment
allowance as an option to the
existing Investment Deposit
Account Scheme.

Besides, it is also proposed to make
certain further amendments to attract remit-
tances in foreign exchange by off-shore
funds, and for investment in Mutual Fund in
India by Non-Resident Indians in non-repa-
triable bdnds. The Government has also
decided to extend the concession by way of
deduction under section 80U presently
available to blind and physically handi-
capped residents to persons who are men-
tally ill or handicapped as well.

With a view to avoiding the introduction
of piecemeal amendments to the Direct Tax
Laws, | seek the indulgence of this House for
introducing all the amendments together in
the Winter Session of Parliament. In the
meantime, taxpayers can take into account
the effect of the incentives and concessions
already announced during the Budget Ses-
sion in formulating their plans.

BHADRA 14, 1910 (SAKA )

Laws & (inh.) 822
Duty Bilr

In the Budgst Session of Parliament,
the then Finance Minister had announced
that the Government have decided to levy
tax on the transfer of wealth through inheri-
tance which will be applicable to all wealth- .
tax assessas. The tax is to belevied in re-
spect of assets subjected to wealth-tax. A
Bill in this regard was to be introduced in the
Budget Session. However, the work relating
to this Bill, which is of a unique natura, took
more time than was expected by the Govern-
ment and though its shape has been worked
out, the draft of the Bill needs final touching
up. Therefore, this Bill will also be introduced
in the Winner Sassion of the Parliament.

18.00 hrs.
[English]

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): Mr. Speaker Sir,
what we always say is considered to be
customary. But what | am going to say is not
going to be just customary. | want to thank
you, Sir, and the Deputy-Speaker for con-
ducting this Session; of course, you have
always conductad the Session with dignity,
with ability, with impartiality, with fair-
mindedness and wherever necessary with
reasonable firmness.

SHRI NAWAL KISHORE SHARMA
(Jaipur): Member of Parliament also want to
thank the Chair.

SHRI H.K.L. BHAGAT: | do not forget
the Members of Parliament. | will come to
them. | must thank the Members of Parlia-
ment—he is very right. My colleague and old
friend of mine is reminding me, | must thank
allthe Members of Parliament.

SHRI NAWAL KISHORE SHARMA;
You have misunderstood me. We want to
thank the Chair.

SHRI H.K.L. BHAGAT: When | am
speaking as Minister for Parliamentary Af-
fairs, | am speaking on behalf of you and in
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any case, all those who are sitting on this

side.

Now, what | wish to say is, of course, we
*have always taxed your patience and your
colleagus, Deputy-Spaaker's patience, abil-
ity and capacity to handle the situation. But
we have taxed them a little more during this
Session. It has been somewhat progres-
sively increasing. The Deputy Speaker this
time and of course, earlier also, was putto a
lot of strain. All of us are grateful to both of
you for running the House.

| want to thank very appreciatingly the
Secretary-General, his colleagues and the
staff of the Lok Sabha Secretariat for assist-
ing the House and for doing hard work,
sometimes sitting very late.

| would like to thank the hon. Members
belonging to all sections of the House. Now
we may be panting, for some time and they
say, that at the time of parting, always good
words shouldbe said. For all we did, whether
it was good or not good, | want to thank
everybody.

All the hon. Members took interest in
this Session. They have been present in
large numbers also and, therefore, | want to
thank the hon. Members, whether of the
ruling party or in the various Oppqsition
groups. | want to thank them all for the
contribution that they have madé.

| would like particularly to thank—of
course, they are a part of the Lok Sabha
Secretariat—the Parliamentary Reporters
who have to take notes of the proceedings,
taking notes particularly when so many
people are standing and sometimes, | do not
know, even you do not know, what is being
said. Their fate is all the more difficult. They:
to take noles and sometimes they have to
ask us and | wan to tharnk them.

| believe | am lucky and | believe the
Housae is also fortunate in having at least two
-vety good Parkamentary Affairs Ministers
i.e., Mrs. Sheila Dikshit and Shri P. Namgyal.
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| am, of course, an old horse. But the way
they have handled the problems and'situ-
ations, | must compliment them. Of course,
they have done extremely wall. | assure you
that when | am praising them, | am not
praising myself. | am keeping myself out if it.
| want to praise Shri P. Namgyal. He tock
over this responsibility only a little while ago
during this Session and he had done it ex-
tremely well. But for the cooperation of the
hon. Members, nobody can do it.

| want to thank the Secratary, Depart-
ment of Parliamentary Affairs and his col-
leagues and other people who have to do
hard work and all those who are associated
with the functioning of the committees. Ithink
| will be failing in my duty it | do not thank the
Watch and Ward staff who havae alsoto do lot
of work during the Session.

I want to thank all those who work inthe
Library, who work in the canteens and all
those are associated with the functioning of
Parliament. Parliament is a very big institu-
tion and so many people work for it.

1 will be failing in my duty if | do not thank
the Press. They have been covering the
proceedings very welt and we are grateful to
them. Of course, tomorrow they are not
coming but tomorrow we are not meeting.
But | must thank them for the coverage that
they have given to Parliament.

| want to thank all concerned and the
various Ministries.

SHRI M. THAMBI DURAI (DHAR-
MAPURL): Your Department of Doord-
arshan, you are forgetling. Do not forget
them, .

SHRI H.K.L. BHAGAT: Now Mr. AK.
Panja, the hon, Minister is reminding me for
thanking the Ministers for doing the roster
duty. Well, | am sorry that | have been
roasting some of them. So I must thank them
all also.

We are all grateful to you, sir, for having
been a source of strength and guidance tous



525  Statement re. Amdts. BHADRA 14, 1910 (SAKA) Laws & (inh.) 528
to Direct Tax Duty Bill
and to the Members. As many as 162 Questions including

| just forgot to mention one person, |
have noted it. Last time | forgot and this time
also | was about to forget, and that is the
Marshal, the Marshal who stands by your
side and guides us, because | have also
been once on the Panel of Chairmen of Lok
Sabhaand | know how much erect he is and
how much he knows the subject. | must
appreciate the Marshal.

MR. SPEAKER: Hon'ble Members, as
the Eleventh Session of 8th Lok Sabha
comes to a close today, | consider it my duty
to thank all sections of the House on my
behalf and on behalf of the Deputy-Speaker
and Members of the panel of Chairmen for
the cooperation they axtended to us in con-
ducting the proceedings of the House
smoothly. Well, smoothness comes only
after roughness...

AN HON. MEMBER: It is subjective.

MR. SPEAKER: It is all subjective, But,
what shall we do, it there is no unevenness
sometimes? Itis allinthe game. | think tmes
will change, moods will change and we will
be doing the job we are entrusted with be-
cause, on you lies the onus to carry on the
good job which we have been given by the

people.

In this short Session, we have had 25
sittings in all lasting over 139 hours approxi-
mately.

The House considered and passed 24
Government Bills including six Bills replac-
ing Ordinances promulgated during the last
intar-Session period. Some of the important
Bills passed by the House are—the Motor
Vehicles Bill, the Religious Institutions (Pre-
vention of Misuse) Bill, the Pravention of
licit Traffic in Narcotic Drugs and Psy-
chotropic Substances Bill, the Jamia Millia
Islamia Bill, the Water (Preventon and
Control of Pollution) Amendment Billand the
Delhi Rent Control (Amendment) Bill, 1988
etc.

one Short Notice Question were asked and
orally answered on the floor of the House.
Apart from this, we have had discussions on
four Calling Attention Notices, four Half-an-
Hour discussions and seven Short-Duration
discussions.

Some of the important discussions held
under Rule 193 were—alleged payment of
commission in connection with Bofors Con-
tract, incidence of gastro-enteritis/cholerain
Union Territory of Delhi, reported income of
Jyotsna Holdings Private Limited, atrocities
on Hanjans and Adivasis, floods in various
parts of the country, railway accident which
took place on the 8th July, 1988 killing sev-
eral persons and the Memorandum of Set-
tlement on Tripura. Out of these, the discus-
sion on the Memorandum of Settlement on
Tripura remained inconclusive, Besides, six
Statutory Resolutions including one approv-
ing continuance of President’s Rule in the
State of Tamil Nadu and the other approving
imposition of Prasident’s Rule in the State of
Nagaland were also discussed in the House.

Members alsoraised 153 matters under
rule 377.

Today, we are celebrating the birth
centenary of Dr. S. Radhakrishnan, former
President of Union of India. | had the privi-
lege of paying tributes to him on this acca-
sion on behalf of the House.

Let me come again ditto the remarks
made by our Minister who called himself an
old horse. | do not know. He is not an old
horse. He is young like a filly. He is dancing
about, doing his job very finely. Also, his
colleagues, who have been very dexterously
attending to their jobs and halping us all
around, meeting and arranging some com-
mon points between the Opposition and the
Ruling Party plus my own colleagues in this
Secretariat, the stalf, the Watch & Ward, the
Secratary-General and the grand Marshal—
all of them are very very good and they have
been excellent. | haye got no problems from
any of them and they were very very helpful.
But it was all due to the effect that you are
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tnere because you behaved so well. You did
it.

(interruptions)

MR. SPEAKER: Wall, for this side or
that side, certain times | have to see and
keep my mouth shut. | think everything is
going to turn out well. When we meet next,
everything will be bright. Hope is life and life
1s hope. | am not a pessimist. Shri Banat-
walla is sitting here looking at me and | think
he is. ...

SHRI G.M. BANATWALA (Ponnani): |
am the only Opposition Member present...

MR. SPEAKER: Yes, because you
represent so well, Sir, | think, they are all
represented well. He is a very fine advocate
and he can represent well. So, | have full
confidence in your capability, Mr. Banat-
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walla, to represent ali of us.

SHRIG.M. BANATWALLA: Ithank you,
Sir, and thank you for thanking me, Sir.

MR. SPEAKER: Right. Thatis howhe s
a very good advocate. That proves my point,
And thank you once again. Let us hope we
just meet again in fine spirits. And thanks to
this old grand patriot who has been always
there sitling like a sentinel upholding
evaryone’s good points.

PROF. N.G. RANGA (Guntur): Thank
you, Sir,

MR. SPEAKER: The House now stands
adjourned sine die

18.15 hrs.

The Lok Sabha then adjourned sine die
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